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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA). I beg to move for leave to intro-
duce a Bill to amend the Energy pro-
perly Act, 1886.

MR, DEPUTY-SPEAKER: The
guestion is:

“That leave be granted 1o intro-
duce a Bill to amend the Euemy

Property Act, 1968.
The wnotion was adopted.

SHR! MOHAN DHARIA. I intro-
duce the Bill
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SHRI VAYALAR RAVI (Chirayin-
kil): 1 want to say something on that.

MR, DEPUTY-SPEAKER: Mr.
Ravi, you must know the prucedure.
1 am SOrry You are unnecessarily 1ry-
ing 1o get up and want 1o say sviLe-
thing. But, Shri Bugri has been
pernutied.
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MOTION RE; TWENTIETH. TWFN1 Y-
FIRST AND TWENTY SECOND RE-
PORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES.

AND

DISCUSSION ON THE EMPLOYMENT
OF SCHEDULED CASIES AND
SCHEDULED TRIBES IN SERVICES
AGAINST RESERVED QUOTA-—
contd,

MR DEPUTY SPEAKER: Now, we
take up furlther consideration of the
Motion moved by Prof. Madhu Danda-
vate and further discussion on the
employment of Scheduled Castes and
Scheduled Tribes. Shri C. N. Viswa-
nathan may continue his speech.

SHR] C. N. VISWANATHAN (Tirup-
pattur): Mr, Deputy Speaker, 8ir,
as I saig yesterday, the same respunse
is shown today in the House regard-
ing this important Motion which bhas
been moved by Prof, Dandavate. We



